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In pursuance of Delhi lliglt Court Order No. 46/Di-lCIGa7..-llB/G-7IVl.E.2(a)I2025 dated
18"‘ November. 2025, the work of criminal cases mentioned in column No. 3 pending in the noun
earlier presided over by Judicial Magistrate, First Class (Ni Act), Digital Court ntentioned in coltltrm
No 2 is hereby withdrawn and assigned to the physical courts of Judicial Magistrate. First Class
(NI Act), Central District, 'l'is llazari Court, Delhi mentioned in column No. 4 For disposal in
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S.No ‘Name of the transferor Workwithdrawn Name of the trainsleree
3Court 1 ;Court

JMl"
- l _- -.---~_ .-__._-_._... __-M.----

1 l Ms. Shubhamjot Kaur' Scrialno. l to I352 lSh. Arjun Kirar.
1Rakhra, JMFC, NI Act, _ = (NlAct-05)
lDigital Court-03, Central Tom Cases 1352M_

l ‘Di$"i°1»'"'l¢»D"lhi 1 Serial no. 1353 to 2313 ‘Ms. Ravisha Sidatta. JMI-‘C’
l T0131 Cases=l021 (N1 A°"°°)
L -___ _._ __.__-__ ., _ --

Serial no. 2374 to 4542 ‘Sh. Arvind Tomar. JMPC‘
TotnlCases=2l69 ~(N*"*°"°7) ‘

t t _ -
i l ‘i Serial no.4543 105199 his. Surblti Gupta Anand.

I Total Cnscs=65'l JMFC (N1 Acbos) I' _ .
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__.....|____.___. .____... . ..i__.-......._.._._.i____ .--._l.- ._ i._._-..-... .

Besides the above mentioned cuses, if there is any connected matter lelt over or sent to the
other court, the same be also sent to the transferee court along with the main cztse(s).

Ahlmacl of the transferor courts will send the ease tiles/records/Proceedings immediately to the
transferee Courts well before the next date ofhearing fixed in the matter.

Further. if any case tiled by Financial Institution and Telecont Companies, whereby cheque
amount is npto Rs._50,000l- is still pending before the aforesaid Court and is inadvertently
transferred to the physical JMFC (Ni Act). tlic said case(s) be transferred to the Evening Courts
through the office ol'the Chief Judicial Magistrate, Central District, Tis ilazari Court, Delhi.
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No. Ci I "ii" 8% F.3(4)JMFCIGnz.I202S Dellti,D:tted the 2 {NW 2075

U-bulk)-'

Ihe Registrar General High Court of Delhi New Delhi
The (.lnel'Jud|ctal Magistrate, Central Dtstrtct, Tis linzart Court. Delhi.

. -lhe Ofltecrs conccmed. -

. The Administrative Civil Judge. Central District, Tis l-in-/.ari Court, Delhi.

. The Administrative Olfiecr Judl.. Filling Section/Administration Branch-l,ll, lll, 'l‘l-iC. Delhi.
The Reader to the Principal District & Sessions Judge[HQs), Central District ,'l‘llC, Delhi.
The Commissioner ol'Police LP. Estate, New Delhi.
The Director, Directorate of Prosecution, Tis I-lazari Court, Delhi

Werctafies ofDelhi Bar Association, Dclhi!New Delhi.
. l‘he Web-Site Committee (linglisltfilindi) 'l'l-lC Delhi to notify the transfer list on website
innnediatcly.

ll. The PRO. Tis llazari Court, Delhi.
12. The Ahlmad of the conccmcd courts for immediate compliance.
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Copy forwnrdetl forinformation and necessary action to:- ‘_ _ _ . . .' ._
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